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A.M.  

We have hEard the id. counsel for both the parties at the 

admission stage and also perused the pleadings in the OA as well as 

in the reply Piled by the respondents. 

2. 	 The aplicant through this OA has challenged the appoint- 

mont of respondent No.2 on the post of Extra Departmental Branch 

Post 9aster(EDP11 in short). The averrnents made in the OA disclose: 

that the respondents had sent a  requisition to the Employment 

Exchange for sponsoring the names of the cndidates for the afore-

said post. Since the Employment Exchange did not sponsor required 

number of candidates, an open advertisement was issued in response 

to which the applicant applied along with several othr candidates. 

However, instead of considering the candidates who had applied in 

response to the ooen advertisement, the respondents have considered 

the responddnt No.2 who was already working as EDIIC, Ranimadhavpore 

on the ground that in terms of the departmental instructions a 

departmental candidate.'was to get priority over other candidates. 
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Subsequently, it Was detected that the respondent No.2 had not 

taken up residence in the ville Ranimadhavpore and,theropore, 

the appointment of respondent No.2 as CDPM was cancelled, 

In View of the foreoinq the relief the applicant has 

prayed for namely, the cancellation of appointment of respondent 

No.2 has become inf'ructueus since the department itself has can—

celled the appointment of respondent No.2. The other relief which 

the applicant has claimed is that the persons who hd applied in 

responde to the open advertisement including the applicant 5hOUld 

be considered for the aforesaid post. 

We have noted from the averments made in the reply that 

the respondents are joing to take fresh selection for the recruit—

ment to the aforesaid post. Since they haveearlier issued an 

advertisement and the applicant along with several others have 

applied in response to the same, we consider it appropriate that 

such application should lie considered h1le makinq a fresh selec-

tion. We accordingly direct the respondents to consider the apli—

cations received in response to the open advertisement on.rflerjt 

while i-fiaking fresh select ion. OA is disposed of accord inly. No 

order as to costs, 
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